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are always being looked after. One issue
which the hon. Member has raised, this is
also under negotiation and I hope that
some decision will be taken very MX>n.

As regards maintenance, we are trying
to see that all these circles get enough
materials. However, it is true that there
are some shortages but effective steps are
being taken to remove this difficulty.

Mehrotra Conunitte
Recommendation”

*25 SHRIKAILASHPATI
MISHRA;

SHRI ATAL BIHARI

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state;

(a) whether the Mehrotra Committee,
set up by the University Grants Com-
mission to go into the question of the pay
scales of college teachers, has submitted
its report; and »

(b) if so, what are the main recom-
mendations made by the Committee and
the steps, if any, taken to elicit Delhi
College teachers' opinion on these re-
commendations?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) Yes,
Sir.

(b) Copies of the Mehrotra Committee
Report were placed in the Parliament
Library in December, 1986 for reference
and perusal of Members of Parliament.
Views of teachers' organisations on the
Report are already with Government.
Government therefore have no proposal to
seek further opinion of teachers.

tThe question was actually asked on
the floor of the House by Shri Atal Bihari
Vajpayee,

SHRI ATAL BIHARI VAJPAYEE:
Sir, the Mehrotra Committee took more than
three years t0 submit its report. Now, the
Government is sitting tight on that report for the
last six months. To-i day, teachers of
colleges and universities all over the country
are on strike. They are organizing a march. They
are coming to Parliament House to knock at the
doors of Parliament House to register their

protest against the unjustified delay in
revising the pay-scales. Sir, I would like to
know from the hon. Minister why

Government decision on the new pay-scales
is not being announced.

SHRI P. V. NARASIMHA RAO: Sir,
there is no delay, much less unjustifiable
[VA.delay. Sir, we had to go into all the- details.
When the report was gent to us by the U. G.
C, we appointed an Empowered
Committee. The Empowered Committee went
into all the details. They held discussions with
the Finance Ministry. In a few days' time, we
are going to the Cabinet for final decision. So,
there is no need, for any teacher friend to be
worried about it. It is a different matter that
when decisions are pending, the desite to go
on strike also gets a little enchanc-ed. That is
a different matter. But I would like to assure
the House that within some days, the Cabinet
will iake decision.

SHRI  ATAL BIHARI VAIJPAYEE; Sir,
the Mehrotra Committee has  made a number
of recommendations  regarding the service
conditions of teachers of colleges, and
universities. One of the recommendations is that
the promotion scheme should. be  abolished.
The promotion scheme as introduced after a
long and bitter struggle by teachers in Delhi
and now the Committee  has come forward
with a suggestion that it should be abolished.
There are other recommendations also
pertaining  to recruitment, confirmation,
promotion, training, etc. I would like to seek an
assurance from the honourable Minister that no
unilateral decision will be taken by the
Government changing the service conditions
and that all decisions will be taken by mutual
agreement between teachers and Government.
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SHRI P. V. NARASIMHA RAO: - Just a
few months back we had accepted the national
policy, the new Education Policy. The NDC
has accepted it. Parliament has accepted it. We
have gone into action. We have prepared a
programme of action. So, any recommendation
which is against the Policy will not be
accepted. Any objection against any decision
already taken which again flies in the face of
the new Policy, also cannot be accepted. I
would request you to have a full discussion on
the recommendations of the Committee. The
report is the property of the House already, in
this House and in the other House. I would like
to explain everything because I have all the
answers which I could . give to whatever points
are raised here. We have no time during the
Question Hour. I would beg of you to have a
full discussion on this.

MR. CHAIRMAN; Will you ask for a
half-an-hour discussion?

SHR1 ATAL BIHARI VAIJPAYEE:
I will ask for a one-hour discussion; why half-
an-hour?

SHRI P. V. NARASIMHA RAO: I am
prepared for a four-hour discussion.

SHR1 ATAL BIHARI VAJPAYEE; Let
there be a comprehensive discussion. It is an
explosive issue.

MR. CHAIRMAN: You may write a letter
and I will consider it on merits.

PROF. C. LAKSHMANNA: The Minister
has been very kind to say that in a few days'
time he will go before the Cabinet and then he
will come for a discussion. The report was
submitted in the month of June 1986 and
subsequently I raised this issue on the floor of
the House oh 5th December. On 29th Dec-
ember the Minister wrote a letter to me saying
that "almost everything was all right and
because States are involved I am having a
discussion. Secondly, a de-cision is yet to be
taken on the Fourth Pay Commission's
recommendations for Category A. As soon as
that is done, we will consider it. " This reply
came to
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me in the month of December. Now
even, A Category wa, decided in the
month of January. Even now the Min
ister says (hat he will take it to the
Cabinet in a few days' time and you _
can have a full discussion. Some of the
recommendations of the Mehrotra Com
mittee are such that they have even
prescribed a qualification for confirmation,
for promotion, etc. —a degree or a certifi
cate course which does not exist even.
Similarly, these have been several other
points on which the Mehrotra Committee
has perhaps over-stepped its jurisdiction.
My question is whether the Minister will
consider also the possibility of taking into
consideration the representations made by
several teachers' organisations all over
the country including the Delhi Teachers'
Union in accepting the recommendations.
And then,... *

-MR. CHAIRMAN; No; the time is up. The

Minister will reply now.

SHRI P.V.NARASIMHA RAO;
All thee supplementary have been subsumed
in my assurance that we will have a

comprehensive discussion in this House.

SHRI DHARAM CHANDER PRASH-
ANT: The agitating teachers are demanding
amendments to the recommendations of the
Mehrotra Committee Report. May I know
from the honourable Minister whether' this
demand is under consideration? Secondly,
there are three categories of teachers. The
first category cosists of teachers in the
universities, the second of those in
Government colleges and the third in private
colleges. The scales of pay of these three
categories differ. The teachers in private
colleges get much less pay. Is this aspect
under consideration?

SHRI P. V. NARASIMHA RAUO. In reply to
the first part of the question I. have to say
regretfully I have no way of amending the
report nor the recommendations. I may accept
them, I may not accept them or I may accept
them in a modified form. That precisely the
exercise which we are doing and the
Government has taken some time to go into it
and we have
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come to certain conclusions and decisions will
be taken and Announced within a short time.

About the categories of  teachers, that
is, teachers of universities, colleges, con
stituent colleges, affiliated colleges, etc.,
all these things are contained in the
Report and they will naturally be covered
in these decisions also.
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MR. CHAIRMAN: Dr. Poddar.

DR. R. K. PODDAR. - Sir, the Mehro-tfa
Committee has actually not revised the pay
scales, but it has added a few more, Moreover, it
has also added some obnoxious conditions to
those scales. So, * I wou'd like to know from the
honourable Minister whether he is agreeable to
delink the conditions from the pay scales and
whether he will actually revise the scales and not
add some new scales. The Fourth pay
Commission has reduced the pay see s from 153

to 44, I think. Now,
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if you increase the teachers', cales form three
to six, it will be going into the 21st century
in the reverse gear. So, I would like to
request the Minister to look. into this.

SHRI P. V.NARASIMHA RAO; 1
said that I am going into details. About there
being something obnoxious, what is
considered obnoxious is the rule of the
recommendation that they should be promoted
or they should be given the next higher pay
only after assessment. That is considered to
be. obnoxious, Sir.

MR. CHAIRMAN; Mr. Saikia.

SHRI NAGEN SAIKIA; Sir, when) the
salary of a fourth grade employee of the
Central Government is Rs. 900J-p. m., the
salary of a college or a university teacher is
still put on a pay of Rs. 700[- p. m. What is
the reason behind t'his discrimination? Will
the Minister place the recommendations of
the Mehrotra Committee just in this session
itself?

SHRI P.V.NARASIMHA RAO:1
think the recommendations are already
there. In the last session they were P'aced
in the: ibrary because *we had no time to
place rhem on the Table of the House.
They a e the property ¢ of the Hous, and
the property of the nation.

MR. CHAIRMAN; Mr. Virendra

Verma. 1
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MR. CHAIRMAN: Yes,
Chatterjee.

Mr. prmal

SHRI NIRMAL CHATTERIJEE; Sir, is it
the Government's view that the
Chairman (f the UGC should be mone
tarily compensated at a lower level than
the Cabinet Secretary and IS " THE view of
the Government that the Vice-Chan
cellors should be rated lower compared
to the Secretaries to the Government of
Indfa?

SHRI P. V. NARASIMHA RAO: Sir, I
would be in a position to explain all these
things when we have the discussion.

MR. CHAIRMAN: Mr Balaram.

SHRI N. E. BALARAM: Sir, the. honourable
Minister has already said that they are going to
consider the whole Report. Sir, the Report
contains two aspects. One is about the scales
and the other is about the policy. Are they going
to discuss the whole thing and finalise or they
will take up only one time? I am asking this
question because

ihe second partijas many
rom thf. professors, etc.

objections

SHRI P. V. NARASIMHA RAO: We will
"have to take decisions on all counts.
Whatever the House would be particularly

sn

interested in we will certainly di*" cuss. But,
Sir, there cannot be any piecemeal decision,

it will have to be a comprehensive decision.

MR. CHAIRMAN: All right.
26. Mr.

Next
Question. Question No. Ashok

Nath Verma.

SHRI ASHOK NATH VERMA,; Yes, Sir.
Question No. 26.

MR. CHAIRMAN: The
over. 1958 RS—2.

Question Hour is
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WRITTEN ANSWERS" TO QUESTIONS

Irregularities in Construction Projects Un-
dertaken by the Kendriya Vidyalaya
Sangathan

*26. SHRI ASHOK NATH VERMA:
Will the Minister of " HUMAN RE-
SOURCE DEVELOPMENT be -pleased to
state:

(a) whether it is a fact that the Com
ptroller and Auditor-General of India, in
its report for the Y™ 1984-85, has de
tected a number of irregularities
in YW-
ous construction projects undertaken by the
Kendriya Vidyalaya Sangathan;

(b) if so, what are the details of those
irregularities and the amount of losses in-

curred due to those irregularities; and

(c) what action Government have taken or
propose to take against the erring officers
responsible for those losses?

THE MINISTER OF STATE IN THE
DEPARTMENTS QP EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) and (b)
The Comptroller and Auditor-General of
India »n the report for the year 1984-85,
which has already been laid on the Table ° ™
Sabha, has pointed out instances of delays
le'adnig to escalation in cost and >n some
cases infructuous expenditure.

. (c). The systems and procedures per-
taining t, construction works are being
streamlined in the light of observations made
by the Comptroller and Auditor-General of
India.



